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CP No.159/ALD/2017

None for the petitioner. Sri Krishna Dev Vyas, CGSC present in person.
He informed that petitioner company did not supply with requisite
information as requested by ROC, Kanpur in order to facilitate its office
to offer its comment. In fact, such letter was issﬁcd on 28.11.2017 and
compliance is not reported till date.

Moreover, today there is no representation from petitioner.
Infact, the petitioner has been irregular in making appearance in this court
as there was also no representation on 15.11.2017 in this court and only
the last occasion on 18.12.2017, the petitioner was represented by
Advocate Vivek but today again there is no representation, which shows
that the petitioner is not sincere enough to prosecute their case and nor
provided information as required by th;: office of ROC,

In view of this, the present case is liable to be dismissed for want of

prosecution.
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